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SHRI INDER KUMAR GUIJRAL:
About over-billing, may I suggest to him
for consideration whether hg can take a
decision that a consumer by paying some.
thing extra cap have j parallel metter
installed at his own residence? In that
casg it will be possible to keep a check.
This is done in several parts of the
world. I would urge you to please look
intp this because in that case every com-
sumer will know the number of calls
being  registered at the matter. Unless
yoy do that, yoy will not be able to
stop the misuse of the meters.

SHRI SUKH RAM: I will have this
proposal examined.

MR CHAIRMAN: Next guestion,
Decontrol of Cotton Export

*24. SHRI RATUBHAI A. PARMAR:
SHRI P. UPENDRA: }

Will the Minister of TEXTILES be
pleased to state:

(a) whether Government have taken
any decision to decomtrol cottop exports;

(b) whether lenatile manufacturers in
the country have expressed their opposi-
tion to this decision; and

(c) what steps Government are taking
to safeguard the interesis of the domestic
textile manufacturers?

THE MINISTER OF STATE OF THE
MINISTRY OF TEMTILES (SHRT G.
VENKAT SWAMY): (a) to (c) A stafe-
ment is laid on the Table of the House.

Statement
fa) No, Sir
(b) Yes, Sir.

(c) The Government has been wmain-
faimng a cautipus policy on  exports,
striking a careful balance between the
interests of the cotton farmer; on the

4The wuestion wag actually asked on
the floor of the House by Shri P.
Upendr?
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uvne haipd and the handloom weavers an
the textile industry on the other. A clos
walch is also kep( on \he general coito
sifua{idn and the movemcnr in cotito
prices in determining the meed, quantur
and timing of releases of cotton fo
exporis.

SHRI P. UPENDRA: I have ne
quarre] with the Minister when he say.
rhat he is maintaininy a cautions policy
on expotts, keeping in view the iiteiesh
uf the farmer; and the texiile manufac
turers including the handloom weavers.
My complain; is that only an ad ho¢
policy is being adopted every year. As
a resul’, both farmers and textile manu-
facturers are suffering. The benefits of
higher price; is not going to the farmers
and the middlemen are corpering it
whereas the handloom  weavers, the
powerloom weaver,, and the textile manu_
facturers are worried about regular supply
of cotton. Will the Minister adopt a
policy by which he can decide the total
anticipated production during the season
or immediately after the arrival of the
season so that we can decide as to what
is goinz to be the domes’ic requirement
of cotton for varions secfors and then
decide as to what is the balance left
which can be ewnotied? Tf this policy
i adonted, it will help the farmers
as well ag the ‘extile manufacturers. Our
textile ewports are going up evervday
bringing valuable foreign exchange to
ihe tune of thousands of crores of rupees.
Similarly, we should not bhe short-sighted
in expor'ing our cotton in a hurry, The
farmers will be benefited at any rate
even if the domestic consumnlion in-

" creases.  Therefore, he should decide

the export policy cautionsly.  Will  the
Minister adant Jhis policv of decidine
the exportable ~urplus first and then
piving guota; for exports?
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SHRI P. UPENDRA: Sir, I am more
or less sapisfied wity the hon. Minister’s
answer .

MR. CHAIRMAN:; Thank you,

AN HON. MEMBER: Sentiment is
working.

SHRI P. UPENDRA: Bu; the only
poink is, 70 per ceny of the cottop crop
is dependent on rain; and there is no
certainly about the crop. Last season,
the tex‘ile industry suffered a lot because
of non-availabilty of cotion. Therefore,
what about the buffer stock for the in-
dustry?  You should have some buffer
stock because there may be a crisis next
year year and the crops may fail. Will
the Government keep this in view while
deciding the exportable surplus?
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SHRIT CHIMANBHAI MEHTA: Sir, T
am happy that the hon. Minister hag
clarified the attitude of the Government.
The Takecy fimures—1992—show that
cof*on  exports  brought on]v Rs. 1,000
crores to India, while value-added cotton
2yrorts brought Rs. 15,000 crores of
foreign exchange. Therefore, we have to
congider whether cotton decontrol is
heltar, or, allowing export of garments,
varn and o‘her fabrics is better. The
roint 5. Pakistan and China, who are
also exporting cotton and garments, keep
the stocks for at least 7 to 8 months
for their domestic consumption while in
our coun'ry we are having stocks for
only three months. That means, the
stocks are quite megligible and sometimes
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you may have to import cotton. There-
fore, will the hon. Minister clarify re-
garding my question that...

MR. CHAIRMAN:
Hour js over,

Sorry, Question

WRITTEN ANSWERS TO QUESTIONS

Recommendations of Rangarajan
Committee

*25. SHRI SANGH FPRIYA
GAUTAM:
SHRI O. RATGOPAL:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have accep-
ted the recommendations of the Ranga-
rajan Commiftee on public sector dis-
investment;

(b) if so, what are the details of the
main recommendations of the commit-

tee; and

() what steps Government have ta-
ken to implement those recommenda-

tions?

THE MINISTER OF STATE OF THE
MINISTRY OF FINANCE AND THE
MINISTER OF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY  AF-
FAIRS (DR. ABRAR AHMED)
(a) to (c) The Report of
the Rangarajan  Committee gn Dis-
investment of Shares in Public Sector
Fnferprises was received by Government
of India on 20th April, 1993. The re-
commendations of the Commitfee relate
to several aspeots of disinvestmen; poli-
cy including limits of equity to be dis-
invested, criferia for valuation of shares,
preparatory steps and moGdus oper-
gndi of disinvestment. The major
recommendations are listed in the
enclosed  statement. (see  below)
The Report of the Committee is
under examination of the Govern-
ment.
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Statement

Summary of the major recommendal
of Ramgaraja; Committee on disin
ment of shares in PSEg

A Limits of equity to be disinves

The Committee has recommended
the target levels of Government ow
ship in respect of all units reserved
the public gector should be 51 per
to enable control over management.
target level of 26 per cent of pu
ownership could be considered in ex
tional cases. There should be speci
reasons for conltinued Government ¢
ership of enterprises no; reserved foi
public sector. In general, thg per
tape of equity to be disinvested sht
be under 49 per cent in industries
served for public sec’or and over 74
cent in other gases.

B. Criterig for paluction of shor

Among the threg criteria viz. net
set value, profit earning capacity v
and discontinued cash flow value,
discontimued cash flow has the gre:
relevance, though it is the most diffi
to operationalise. FEach company wt
need to be studied carefully with
help of a merchant bankinng firm tal
info account factors such a; value
assets, its market share, pofential
fit earning capacity and the prevai
price in the market for shares of sim
enterprises in the private sector.

C. Preparotory Sieps

The preparatory steps Trecommer
by the Committee include conversion
to company form, wherever necess
deciding the desirable level of equi
and restructuring the financials with
proper debt/equity gearing, assessing
on-going plan of PSE:s and eXamit
fthe scope of issuing convertible bhonds
a measure of resource mobilisation
PSEs,

D. Modus operandi of  disinvestm

The Committez has recommended
once a reasonable markey price is es



